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IN THE CERTRAL ADMINTSTRATIVE TRIBUNAL : HYDCRADAD BENCH

AT AYDERABAD
haw

C.A.1078/69., . Dt. of Decisicn i 02-02-2000,
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B.Srinivas »s Applicant.

Vs

1. The Asgistant Superintendent of
Fost Offices, Hydsrahad Lorth
Sub-LPivisien, Hyderasbad-1.

2. The Sr.Superintendent of Fost
Cffices, Hydersbad City Division,
Abids, tiyderanad.

3. The Foztmaster Gonersl,
Hyderashad Regicn, Hyderausd.

4. A.Vgraprassacd .+ Respcnients,

Counsel for the appllcant Mr.N.5aids Rao

Counsel for the respondents t Mr.ii.C.Jacck, Aaddl1.CGSC.

THE HOL'BLE SHRI R. RANGARAJAN i MEMBER (ADMN.)
THE HON'BLE SHRI E.S.JAI FARAMESHWAR : MEMEER (JUDL.)
ok k ok

CRAL CRDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER {ADMN.))

Heard Mr.N.Saida Rao, loarned counsel for thas
seplicant and Mr . M.C.Jacok, learned counsel for the respondents,
2. The apblicant in this OA challenges his termination
order No.PF/EDMC/PXR/JNTU/99 dated 22-07-99 (Annerure-I} and

for a conseguential direction tc continue the applicant ae

| regular incumbent ir view of his regulasr selection made in

pursuance of the notification dated 8-4-1996 with all

consequential benefitas,
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d. Earlier the ipplicant filed OA,642/98 in which
it was praved for a directicn to the respondents to reqularise
the services of the gpplicant as EDMC, JETU SO with effect from
the Aate he has been working i.e., 18~10-1995 he having been
selected pursuant to the notification dated 8-4-96 and for a
consequential direction to the respondents to enhance the pay
and allowances commensurate with the number éf hours of duties
of work put in bv the applicant consejuent on the ungradation
of the 'C' Class SO to 'B*' Class SO, with monetary benefits

such as arresrs etc. That OA was Adisposed of with the

following dirmctions:-

"({) If Mr.Vara Prasad had exhausted all the
channels of apreal in his disciplinaryv case and he was
finally terminated from service, then the applicant should
be trested as s regular appointee frem the Jdate of final
disposal of the case of Mr,Vgra Frasad. He cannot get
regular appointiment from the date of his selection as the
earlier incumbent has not completed all his channels of
appeal in his case, The respordents should not initiate
fresh selection for appointment against that post sfter
final order is passed in the case of Mr.Vara Fresad
terminating his services. The selection of the applicant

already made stands good.

(1i) In case the earlier incumbent Mr.Vera Frasad
is to be reinstated into.the service, then the services
of the applicant standterminsted. If the sarvices of the
applicant are tc be terminated, para-2 of the same LGP&T
letier dated 18-05-79 should be hered to."

4. An RA was $iled in that QA viz., R.A,50/99 wnich

was disposed of on 24-09-99. That RA was disposed of observing
then

that if that Ra is allowed/it may lesd to posting back of the

had
spplicant 96/}ep1acing Mr.RaegsFrzsad whom it is statedéalready

taken over @5' EDMC of that pest offiie. Hence no crder o)
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be passed without hearing Mr.Vara Prasad in that RA.
However it was further observemd that the applicant now
has been posted as EBSV, Anand Nagar post office and hence
that posting at Anand Nagar post office should not be
trmated a8 a fresh appointment and it ehould be trested
as a continuation of his earlier appcintment in JNTU post
office where he wcorked as provisional EDMC. 1If that is
done his reguest for continuing him as regular EDMC will be
achieved. It was observed while Jdisposéng of the present QA
the order in the RA has to be noted.
5. The spplicant has been tegularly posted as EDSV
Anand Nagsr post office with effect from 7-8-99. 1In view
of the order in the RA referred to abcve the only direction
needs to be given is in regard toc thdlength of service of the
spplicgnt as ED employee. The spplicant is reported to have
been successful as EDMC on the basis of the ncotification
issued on 8-4-96 for filling up the post of EDMC ef JNTU
post office., Hcewever he has been replaced by the regular
incimbent snd that posting G not be set aside for the
reasons ststed in the RA. However as per the ébservatiOn in
the RA the applicant t.as to be given seniority in the ED cadre
frem the Jate he was selected g8 EDMC of JNTU post office in
response to the notification dated 8-4-96. But no posting has
been made in the JNTU post office on the basis of the neotifi-
cation dated 8-4-56. ience it is gxgax proper te give the
seniority to the applicant in the ED cadre from the issue of the

dated 8-4-96 and that lepgth of seniority should ke

notification
tifl/\-"“-’-‘{',tww.-rlr’ -
anbhsnceranty

givesh him the necessary relief €fcor his career

6. With the sbove directien the OA is disposed of .No costs.

/% TARAME SHW AR) (R. RANGARAJAN) ,
MEMBER (JUDL.) MEMBER ( ADMN.) }
- Dated : The 2nd February, 2000.
{ricTated in the Cpen Court
)
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